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 Confidence  Motion,  which  can  be  over  within
 one  ortwo  minutes  and  the  we  willtaken  up  the
 1o  Confidénce  Motion

 N@wwewilltake  up  Papers  tobe  laid  onthe
 Table.

 *

 12.0  1/2hrs.

 [English|

 PAPERS  LAID  ON  THE  TABLE

 Annual  Report  and  Review  on  the  Work-

 ing  of  the  Supor  Bazar,  the  cooperative
 stores  ltd.  New  Delhi  for  1991-92  and

 statement  showing  reasons for  delay  in

 laying  the  papers

 THE  MINISTER  OS  CIVIL  SUPPLIES,

 CONSUMET  AFFAIRS  AND  PUBLIC  DISTRI-
 BUTION  (SHRIA.K. ANTONY):  |  360.0  10180.0  on
 the  Table

 (1]  (i)  Acopy  of  the  annual  Report
 (Hindiand  English  versions)  of
 the  Super  Bazar,  the  coopera-
 tive  Store  Limited,  New  Delgi,
 forthe  year  1991-92,  alongwith
 Audited  Accounts.

 (ii)  A  copy  of  the  Review  (hingh
 and  English  versions  by  the
 Goivernbmenton  the  working
 ofthe  Super  Bazar,  the  Coop-
 erative  Store  Limited,  New
 Delhi,  forthe  year  1991-92.

 (2)  Staternent  (Hindi  and  English  ver-

 sions)  showing  reasons for  delay  in  laying  the

 papers  mentionedat(1)  above.

 [PlacedinLiberary  SeeNo.  LT  46/93]

 Notification  under  essential  Commodities
 Act,  1955.0

 THE  MINISTER  OF  STATEIN  THE  MIN-
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 ISTRY  OF  AGRICULTURE  (SHRI  ARVIND

 NETAM):|begtolay  onthe  Tableacopyofthe
 Notification  No.  9०.  484.0  (6  (HindiandEnglish
 versions)  published  in  Gazette  of  Indiadatedthe
 5th  Jyly,  1993  directing  the  domestic

 manufacyturers  of  fertilisers  to  supply  fertilisers
 to  the  registered  Fertiliser  Dealers  in  various
 States,  Union  Territories/Commodity  Beard

 during  the  perios  from  the  1stApril,  1993  tothe
 30th  September,  993.0  (Kharif  Season)  andthe
 submita  stetementor  any  other  return  required
 bythecontrollerby  the  1  0th  day  ofevery  montyh,
 under  sub-section  (6)  of  section 3  ofthe  Essen-
 tial  Commodities  Act,  1995.

 [Placcedin  Library.  SeeNo.  LT  4162/93]

 12.02hrs

 ASSENTTOBILLS

 [English]

 SECRETARY-GENERAL:  Sir,  llayonthe
 Table  the  folowing  twnelty  four  Billspassedby.
 the  Houses  of  parliament  andassentedtosince
 areporetwaslastmadeto:  the  Houseonthe  ।म
 may,  1993:

 (1)  |  Theindustial  Finance  Croporation
 (Transfer ऑ  Undertaking and  नि  =peal)
 Bill,  1993

 (2)  The  naitonal  Thermal  Power

 Croproaiton  Limited.  thje  National

 Hydro:  elctric  Power  Corporaiton
 ।

 Limited  andthe  North-EastermElec-
 tric  Power  Corproation  Limited
 (Acquistion  of  Transfer  of  Power
 Transmission  ystem  )Bill,  1993.

 (3  The  GildBonds  (Immuniteisand  6
 emptions)  Bill,  1993.

 (4)  |  TheWildLife  (Protection)  Amedment
 Bill,  1993.

 ्



 Assentto  Bills

 |  /5  The  Foreign  Exchange  Regulation
 (AmenDment)Bill,  1993.

 _.  (6)  The  Dentists  (Amendment)Bill,  1993

 _  17  The  Indian  Medical  Council
 i  (Amendment)  Bill,  1993.

 bs  (8)  The  Interest  on  delayed  Payments  to

 ि  80811.0  and  Ancillary  Industrial  Un-
 dertakings  Bill,  1993.

 i  (9)  The  Acquisition  of  Certain  Area  at
 ।  Ayodhya  Bill,  1993.

 ि  (10)  The  Essential  Commodities  (Spe-
 ग  cial  Provisons)  Amendment  Bill,

 it  1993.

 _  (11)  The  constitution  (Seventy-third
 Amendment)  Bill,  1992.

 4  (12)  The  Constitution  (Seventy-fourth
 Amendment)  Bill,  1992.

 ।
 ग मेर

 ।  113)  The  SARC  Convention  (Suppres-
 be  sion  of  Terrorism)  Bill,  1993.

 _  (14)  The  Finance  Bill,  1993

 _  (5)  The  Appropriation  (No.2)Bill,  1993

 _  (16)  The  Code  of  Criminal  Procedure

 (Amendment)Bill,  1993.
 सजर

 ditions  of  दिशा 0 16171)  Amend-
 ment  Bill,  1993.

 [r8  The  Criminat  Law  (Amendment)Bill, 4  1993.

 The  Terrorist  and  Disruptive  Activi-
 _

 ties  (Prevention)  Amendment  Bill,
 1993.

 _
 (20)  The  Central  Laws  (Extension  io *

 Arunachal  Pradesh)  Bill,  1993.

 SRAVANA  5,  1915  (SAKA).

 4  (17)  The  Beedi  and  Cigar  Workers  (Con-

 The  Tezpur  University  छां,  1993.0
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 (22)  * [116  Employment  of  Manual

 Scanvengers and  Construction  of  Dry
 Latrines  (Prohibition)  Bill,  1993

 (23)  The  Coal  Mines  (Nationalisation)
 Amendment  Bill,  1993.

 (24)  TheSalary  Allowance  and  Pension
 of  Members  of  Parliament  (Amend-
 ment)  Bill,  1993.

 12.021/2hrs

 {Engiish]

 BUSINESS  ADVISORY  COMMITTEE

 Twenty-ninth  Report

 [051

 THE  MINISTER  OF  5८६  -  THE  MIN-

 ISTRY  OF  SCIENCE  AND  उना
 0०

 (DEPARTMENT  OF  ELECTRONICS  AND
 DEPARTMENT OF  OCEAN  DEVELOPMENT)
 ANDTHE  MINISTER  OF  जाट  ‘७  THE  MIN-
 ISTRY OF  PARLIAMENTARY  AFFAIRS  (SHRI
 RANGARAJAN  KUMARAMANGALAM):  On
 behalf  of  shrividyacharan  5008.0  9600.0  present
 the  Fwenty-ninth  Report  of  the  Business  Advi-

 sory  Committee.

 MR.  SPEAKER:  Well  will  not  take  up
 Matter  under  rule  377.  We  will  now  take  up
 further  consideration  of  the  Motion  of  No-confi-
 dence  क  the  Council  of  Ministers  movedby  5.0
 Ajoy  Mukhopadhyay  onthe  26th  July,  993.0  501.0
 Vajpayee  may  speak  now.

 [  कार्ड]

 SHRI  -GEORGE  FERNADDES

 (Muzaffarpur):  Mr.  Speaker,  Sri,  you  are  goiing
 to  start  the  diasassionon  the  Non-Contidence
 motion  butto  have  an  obection  |  have  acopy  ०

 synopdip  of  bates,’  for  yesterday  with  the  in
 which  the  speeches  of  all  ihe  members  are  and


